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(c) if so, what were the charges
against this member of the Singhania
House; and

(d) the reasons why the arrest war-
rant was withdrawn by the erstwhile
Central Government?

THE MINISTER OF -STATE IN
THE MINISTRY OF FINANCE
(SHRI SAT ISH AGRAWAL): - (a)
to (d). An order of detention under
Maintenance of Internal Security
(Amendment) Ordinance, 1974 dated
'21st November, 1974 was issued by
Commissioner of Police, Calcutta, in
respect of Shri Bharat Hari Singha-
ula with a view to preventing him
from acting in any manner prejudi-
cial to conservation of foreign ex-
change. As Shri Singhania was not
traceable, the detention order could
not be executed against him, With
the lapse of the said Ordinance on
18th December, 1974, the order of de-
tention against Shri Singhania also
lapsed. Thus, the detention order
against Shri Bharat Hari Singhania
was not rev-oked ay the Central Gov-
ernrnent jState Government.

Reduction in Gap between Minimum
and Maximum Income

2317. SHRI PURNA SINHA: Will
the Minister Of Fl'NANCE be pleased
to state:
(a) what steps are being taken hy

the Government to reduce the gap bet-
ween minimum and maximum income
to 1:10 progressively within the next
nine years out of the anticipated ten
~'ears;

(b) what is according to the Govern-
ment the ratio at the present moment
between minimum and maximum in-
comes in India and what are the causes
that are attributable to such a wide gap;
and

(c) what steps are being taken by
the Government to introduce legisla-
tion to ensure a fair wage as the mini-
mum wage to every category of worker
and to grant proportional benefits from
the increase in productivity?,

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The

Government of India have recently
appointed a Study Group on Wages,
Incomes and Prices which inter alia
would consider tfie relevant criteria
for deterrnfiiing the differential bet-
ween minimum wage and maximum
wage and whether the ratio between
minimum and maximum wages
should be unif-orm or could be differ-
ent in different sectors. The Study
Group's recommendations are expec-
ted to heJp Government in formulat-
ing a policy on Wages, Incomes and
Prices. The Government would like
to await the re'celpt of the report of
the Study Group before formulating
its views on the matter.
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Amounts sanctiolled for Rehabilitation
of Goldsmitlis
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2319. SHm C. 'K. JAFFER
RIEF: Will the Minister of
ANCE be pleased to state:

(a) the details regarding the total
amount of advance for the rehabilita-




